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O R D E R 

(Virtual Mode) 

 
04.09.2020 It transpires from the Affidavit dated 10.08.2020 filed by Ms. 

Ankita Mimani and Associates Vice President of the Appellant that M.A. No. 423 

of 2020, on the file of ‘National Company Law Tribunal’, Mumbai, on 05.02.2020, 

‘Due to paucity of time, the matter was directed to be Listed on 28.02.2020’ and 

on 28.02.2020, again, ‘Due to paucity of time, the matter was directed to be 

Listed on 01.04.2020’. 

 At this juncture, the Learned Counsel for the Appellant/Mr. Himanshu 

Bhushan, Advocate informs this Tribunal that after 01.04.2020 M.A. No. 

423/2020 has not been taken up for hearing by the Adjudicating Authority i.e. 

NCLT, Mumbai.  

 Hence, this Tribunal directs the Appellant to file a sworn Affidavit 

mentioning the present status about the pendency of M.A. No. 423/2020 (after 

01.04.2020 till date). 
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 The said Affidavit is to be filed within one week from today before the ‘Office 

of the Registry’ of course, after serving the same to the Respondent/Resolution 

Professional. 

 The Registry is directed to List the matter on 24th September, 2020. 

 

 

      

          [Justice Venugopal M.]  

    Member (Judicial) 
 

 
 

 

             [Justice Anant Bijay Singh]  
    Member (Judicial) 

 
 

 

 
 

 
 

 

 
 

 
 

  

       
 

Basant B./Kam.   
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